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FART IH—Seetion 3—Bub-zection (i)

Grneral Siatstory Rules {imcluding orders, hye-laws eic, of o genoral
charpcter) ssusd by the Minisirles of the Government of India (ather
than the Minkstry of Dolesce) nnd by Central Antharities {other theom
the Adminkdrations of Union Torritaclas).

MIMISTRY OF WEALTH

Newn Delhi. jhe 183%h Notember 1059

OB, 1H8—In exétcise of ihe powera cenforrad by sub-section (1)
thon 58 of 1he Dethi Dewelopmend Act 1057 (] of 1057, read with cloupes :-'I- tﬂ-
1'|!} und (e} of sob-ecction (3F ef thet soction, the Ceniral Gevernpent hereby
following rules. namolyi—

CHariew 1
(Femcaal
Shart tHle and commencemeni—i11 These FHoles may Be ealled the Delhki
D-w-lnmn-:nt IMaaker Plan and Zonst Yove lopment Piond 'Fl'l.ﬂt-'. 19349,

(2% They shall come imia foree sp such date a= the Centrel Gowsrnment ey,
b mntlfestlon in the Omcisl Qazelte, wppoint

7, DwBuittons—In these Rules, uniesa the eantext otherwise reguites—
1) M&cd" mennsy the Thelhi Development Sct, 1087,
{11 “Autharity" mrone the Tolhi Devslopment Authacily sopstiioied gnder
geckinn 3 of the Acti and
fiidy ".-".-rll.liuir\l Counct?” mrans the coancil constiteted ooder pegtlon 8 of
the Act,

CrayTEr 11
Suwirey, Form and Contanl of the Mesder Elan

- The Civic sgrvey 10 bhe earried out Bix the Anitharits., ﬂlf
innludgk:trvsc;r;ﬁ analyels of the phyrical ecopamic and sorjolagicn] featores
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communicetions hoimigl remwirements and guch othe: matters ag W the opinien
af the Authorily telate 10 the devslopmoeni of Delhi

4 Form and Contenis of Masier Plan—i1% The doaft master plan shall, mab-
fect tn tho provisions of rab-ssclion. T2 ol anpling T of the Act, conpinl af :'ul:'h
maps, dimgrame fRarte roports and other writlen matter of wn explana
descriptive neture az perlnin to the develonseeml e the whole or em¥ part af IH‘U‘I:I

{2} The written matier formiing part of the draft maesier plan shell melode
wuch summary of the main Bropoassls and mucly deseriptive maticT os 1o Authprity
may capsier noeespry 1o tlusirale rr expluin the proposzls Imficated by mbps,
nharts, dleprems and oiher documents
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(3) The draft master plan msy include all or any of the following:—
(u) reports of survey and unalysis cof the socio-economig features of Delhi
N with special reference to the trends of growth ¢f population, indus-
tries, business, coms:terce and such other matters as may relate to
pianned development;

(b) “a land use plan" based upon such survey of the preseni use of land
as may be necessary as well as analysis of estimnted future needs and
consisting of comprehensive proposals for the most desirable utilisa-
tion of Iand such as agricultural, governmental, commercial, indus-
trial, residential, cultural, educational, recreational, {ransporiation
and other activities;

(¢) “a transit and transportation vlan" based upon reports of survey and
inventory of volume of trafc and capacity of existing roads; high-
ways, railwayvs and consisting of proposals for a system of strests,
{ioads, highways and parking, loading, unloading and terminal faclli-

ay;

(d) “m public utilities plan” consisting of proposals for provision of water,
electricity, drainage and disposal of sewage and refuse;

(¢) “a housing plan" consisting of estimates of housing reguirements and
propossls relating to standards of new housing units;

(f) reports of survey and proposals for elimination of slums and blighted
areas;

(§) “education, recrestion and communitv facilitics plun” indicating propo-
sals for parks, open spaces, recrealional, educational and cultural
centres;

(h) “a financial plan” containing capital improvement brogramme. estimates
of revenues and resources. estimates and objectives of public services
and such other flscal matters and proposals for the lmplementatlon
in stages of the master plan;

(i) “an administration plan’* consisting of propossis and recemmendations
for the administrative structure and procedure and processes such as
zoning, sub-divislon and building regulations as mny be necessary
for the implementation end periodic review of the plan; and

(1} such other reports on specific development plans, satellite township
schemes, tndustrial estate schemes, re-location or re-housing schemes,
or improvement programmes for any fpeciffed purpose as in the
ovinion of the Authority are necessary or desirabie for the planned
development of Delhi.

(4) In the case of anv contradiction between the particulars or pronosals skown
on one map and those shown on any other map or maps In respect of any land to
which the draft master pian relates. the map which Is (0 & larger ascale shall
prevail, and in the c¢age of any such contradiction beiween any map and the

written statement, the latter shall prevail.
CrArTER YT

Procedure for mreparation of Master Plan
5. Poblle notice regarding preparatlon of Master Plan.—(1) Aas soom af may
be after the draft master plan has been prepared, the Authority shall publish 8
public notice stating that:
(a) The draft master olan has been prepared snd may be inspected by any
person at such time and place as may he specified in the notice;
(b) Suggestions and obicctions in writing, if any. in respect of the draft
master plan may ve filed by anv person with the Secretary of the
Au}hor]ty within 90 days from the date of first publication of the
notice.
(2) This notice may be in Form ‘A' appended to these rules without modifica-
tton with such modiflcation as may be necessary.

8. Mode of publtcrtion of public notice—The Authority shall canse the said
notice to be published in the manner prescribed hy section 44 of the Act and may
algo cause it to be published in the Official Gazette.

7. Notice to and representatfon from lncal authorities—The Authority shall
cause a copy of the notice-referred to in Rule 6 to be eent tn cvery lucal authority
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within whose limils any land touched by the plan is situate, and such local autho-
rity may, within a perled of 80 davg from the date of the notice, make any
representation with respect to the plan to the Autherify.

8, Appolntment of Board for enquiry and hearing.-—The Authority shall, for
hearing and considering any repressnisfion, ohicction and supgestion to the dreft
masier plan, appoint a Board comsisting of nof Iees than 8 and nol more than %
members of the Authority:

Provided {hat such Board shall have power to co-opt not more than 2 members
from emongst the members of the Advisary Counel,

9. Enqulry and hearlng.—The Secretary of the Authority shall, after the expiry
of the perind allowed under these rules for making obiections, representations
and suggestions, fix a date or dates for hearing by the Board of any person, or
local authority in conneetion with any ohjection, representatlon or supggestion
made by such person or Incal authority in respect of the draft master plan, and
shall serve en the lecal nuthority ov any perzon who may be nllowed a personal
hearing in connection with sueh representation. objection or suggestion to the
draft master plan, a8 notice intlmating the time, date and place of the hearing:

Provided that the Board muy disallow personal hearing to any person, if it j=
of opinion that the chiection or suggestion made by such person is inconsequien-
tial. trivial or irralevant,

10. Heport of enquiry.—The Board shall sfier the conclusion of its ETGniry,
suhbmil to the Authority a report of ite recommendations.

11, Preparation of final draft Master Plan and Its submission to Central Govern-
ment.—The Authority shall after considering the report of the Board and sny
other matter it thinks fit. finally prepare the master plan and submit it to the
Central Government for its approval,

12, Amendment of master plan—The Authority may amend the whole or any
part of the master plan, if necessary, at the expiry of every five vears in accord-
ance with the procedure prescribed by the Aect and theze rules asg if the proposed
amendment were a new master plan:

Provided that If the Authority is of opinion that having regard to the cireums-
iances prevalling st any partienlar time it is necessary =0 to do, it may amend
the master plan or any part thereof at any time prior te the cxpiry of the zaid
period, in accordance with the aforessid precedure:

Praovided further that the Autharlty mav. without following the aforesaid proce-
dure but with the prior appraval of the Central Government, permif, an receipt
of an application in this hehalf, any change In the size of public parks and recrea-
tion grounds not cxceeding ten per cent. either way of the approved size.

13. Approval of Central Government to amendment of master plan.—(1) No
smendment of the master plan shatl take cffect uniess aprroved by the Central
Grovernment.

{2} Immedintely afler an amendment bos  Been approved by the Central
Government, the Authority shall publish 10 such manner as mary he prescribed by
reguletions a notice stating that the amendment has been approved and neming
a place where a copy of the smendment mav be inspected at all reasonable hours
and upon the dete of the first publication of {he aforezaid notice the amendment

ghall come into operation.

Cuarter IV

Zonal Development Plans

[Ser. 58(2){e}] —A zonal develop-

1
14, Contents of Zopal Development Plan Lot foi pavt of ibe Master Bas

ment plan may also include any of the contents
ions of Rules 5 to 13 relating to the Master Flan shall apply

15. The Provis it the Zcmstr deve]upngﬂ'ﬂt F!ﬂﬂ

niutatls mofandis
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(FORM A)

Notice under section 10(1) of the Delhi Development Act, 1857 (No. 61 of 1957)
read with rule 5 of the Delhi Devclopmoent (Master Plan and Fonal Development
Plan) Rules, 1959, of the preparstion and publication of the draft of the Master
Plan for the Union Territory of Delhi.

Notive is herehy given that

{a) a draft of the Master Plan for the Union Territory of Delhi has been
prepared; and

b} a ropy thereof will be available for inspection al the office of the Delhi
Development Authority, Repal Buildings, New Delhi, between the
hours of 11 ant, and 3 P, on all working days except Saturdays,
till the date mentioned in para 3 hereinafter,

2. Objections end suggestions gre hereby mvited with respect to this dralt plan.

3. The objection or suggestion may be zent in wriling to the Secretary, Delhi
dﬂeveliépment Authority, ﬁcgﬂ] Pulldings, New Delhi, belfore the
ay o ! :

4. Any persen making the objection or suggestion should also give his name
and address,

Regal Buildings, New Delhi, Secretary,
Dated day ol ) | AT Delhi Development Authority.

[No. F. 12-107/57-LSG (A).]




